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} CENTRAL aDMINISTRATIVE TRIBUNAL

S vSecond Floor,
~ Commercisl Complex,
Indiranagar,
Bangalore-560 038,
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5 the Ceptral Rdmlnletrgtlve Tribugal,Bangalore Bench

. Bangalore ,
Please find enclosed hereuwith a copy of the ORDER/
STAY ORDER. passed by.this Tribunal in the above said
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;csnraAL ﬁOMINISTRATIVE TRIBUNAL
r BANGALORE BENCHLBANGALORE

DRTED THIS THE FOURTH DAY . DF“UGUST.1993

Present: Hon'ble Mr, Justice P,K, Shyamsuﬁdar, Vice Chairman,

APPLICATION NO,354/1993

Shri S,T, Katarki

$/0. Totappa, sged about 60 years

retired Chief Clerk, then in the

Office of the Exscutive Engineer

(Constructions, Southern Railway

Hindupur at Bangalores Cantonment

Bangalore, . eee Applicant

(shri C,.R,Goulay, AdVOcaté)
Vs,
1. The Chief Engxneer (Construction)
Southern Rajlway, Millers Road
At no.18, Bangalore Cantonment
Bangalqre-SGU 046,
2, The Deputy Financiel Accounts and
Chief Accounts Officer (Constructions)
Southern Railway, Millers Road
No,18, Bangalore-560 046 ’
3. The Senior Divisional Accounts Officer,
South Central Reilways, Guntakal _
Andhra Pradesh State : ees Respondents

(Shri .S, Prasad, Advocate)

This application having come up for hearing
before the Tribunal today, Hon'ble Mr. Justice P,K, Shyamsunder,

Vice Chairmen, made the followings
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‘\ “5 fbf#,,lt;-seams to me after having heard both sides,
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;~37—{ this is.e '\Taaéain which the refusal to grant retirement benefits
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%%%fgaép a Railmly servant - stands out in bold relief convaying
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fﬂ 2\ a messagq/%f marked 1njustice. It 18 not in diSpute that
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benafite have not been paid to him on the ground that he

had not accounted for some matorial that was in his custody

while he was in servics,

2, mr, N.S., Prasad, learned counssl fo; the
respondents tells me that becauss of the ‘non-cooperativa
attitude of the applicent asppropos the department's claim
regarding non-accounting of waterial having been on the anvil
right through has contributed to the delay in non-disbureal
of his retirement banefits and if only the man had cooperated,
the enquiry in that behalf would havs baen concluded long
back end today hs would not be comﬁlaining of non-receipt of

retirement benefit etc, Bs that as it msy, although Mr, Prasad

tells.me mg that the retiral benah.ts like pansi.on and DCRG can
;’T’bare‘cg are. veven from @ retired person according to ths
;éj:)y(";‘ipﬁov%"s ns\oP Pension Rules undsr the authority of the Prasident,
ég-{{é& | z;%;y% uh}a“tlseeptical about accepting such a wide argumsnt,
g-‘?:,‘)’.'t\_‘l be}‘ﬁfﬁiﬁa?le )tha: whatevar be the pouers of the President, an order
%\‘\\‘\ -f‘;r\é;:lﬁure&of pensionary benefits, I am sure, even the President
AR

of India cannot maks sqch order without an enquiry being held
and such an enquiry cgﬂmd before the Government servant
retires from Government service, |
going into that aspect right now instead dispose of this application
giving the raeilway administration 4 months time to sattle this
controvérsy in whataver way them deem fit to do, Ifthe matter
is still pending after the deadline now sst, the applicant would

be at liberty to ssek appropriate remedy esgainst’a recalcitraent

employers
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Be that as it may, I em not T

PN




